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THE UTTAR PRADESH RURAL INSTITUTE OF MEDICAL SCIENCES AND
. RESE;}RCH, SAIFAI ACT, 2005

(U.P. Act no. 27 of 2005)
[As passed by the Uttar Pradesk Legislature]
AN
ACT

to provide for the establishment of the Uttar Pradesh Rural Institute of Medical Sciences
and Research, Saifai in district Etawah and for matters connected therewith or incidental
thereto.

1T IS HEREBY enacted in the Fifty-sixth Year of the Republic of India as follows :-

1. This Act may be called the Uttar Pradesh Rural Institute of Medical Sciences  Short title
and Research, Saifai Act, 2005. '
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Definitions

‘Establishment of the
{nstitute

Composition of the
institute

2. In this Act, unless the context otherwise requires, —
(aj “Director” means the Director of the Institute appointed under

section 11;
(b) "Fund" means the Fund of the Institute referred to in section 24;

(c) "Governing Body" means the Governing Body of the Institute

constituted under section 17 ;
(d) ™Institute" means the Rural Institute of Medical Scnences and

Research Saifai in district Etawah established under section 3;
(e) "Mcmber" means a member of the Institute referred to in section 4;

(9 "President” means the President of the Institute referred to in section 10;

(g) "Regulation" means a regulation made under section 38;

(h) "teacher” means a Professor, Associate Professor, Assistant Professor
or any person appointed under this Act for the conduct of teaching or research -
work or imparting medical education in the Institute or a college thereof;

(i) "College"means a college maintained by the Institute;
- (j) "Principal"means the Principal of a college.

3. (1) With effect from such date, as the State Government may notify in this .
behalf, there shall be established at Saifai in district Etawah an Institute of Medical
Sciences and Research, to be known as the Rural Institute of Medical Sciences and
Research, Saifai, and all the assets, Jiabilities and employees of the Satellite Centre of
the Sanjay Gandhi Post Graduate institute of Sciences already functioning at Saifai, -
Etawah under section 3 of the Sanjzy Gandhi Post Graduate Institute of Sciences Act,
1983 (U.P. Act no. 30 of 1983) shall deemed to be of the said Institute.

(2) The Institute shall be a body corporate.

+ (3) It shall be affiliated to a University in accordance with the provnsnons of the,
Uum Pradesh State Umvctsuty Act, 1973. : : o

4.(1) The Institute shall consist of the followmg members namely -
(a) the Chief Secretary to the Government of Uttar Pradesh, ex—oﬂ‘ cio;
(b) one "Visitor" of eminence to be nominated by a resolution of the
Governing 1sody from amongst persons having specnal knowledge in the field
of medical science; -
(c) the Principal Secretary/Secretary to the Medical Educatlon, -
Government of Uttar Pradesh, ex-officio; » : i
) the Director of the Institute, ex-officio;
(¢) the Director General of Medical Education, Uttar Pradesh ex- oﬂ‘ cio;
(/) the Principal Secretary/Secretary in charge to the Government of Uttar

Pradesh in the Finance Department, ex-officio;

(g) the Principal Secretary/Secretary in charge to the Govemment of
Uttar Pradesh in the Planning Department, ex-officio; ' :

(h) two persons having special knowledge or practical expenence in or
engaged in the pursuit of social science, scientific or technical education or
‘research, to be nominated by the State Government;

(i) one member of the State Legislature representing the Assembly
Constituency in which the Institute is situated;

(j) one member of the Parliament representing the Parliamentary
Constituency in which the Institute is situated;

(k; one representative of thc Ministry of Health of Government of India to
be nominated by that Government;



4] one represematweof the Medical Couneil of India to be nominated by
such Council; '

such Ceuncil;

(n) two scientists of emmence from the discipline of life sciences to be
nominated by the State Government.

(2) the persons referred to in clause (h) of sub-section (1) shall be nominated by
the State Government out of a panel to be prepared by a Committee consisting of the
following persons :—

(i) the President of the Medical Council of India;

(ii) the Director of a National Institute of Medical Sciences, to be
nominated by the State Government;

(iii) the Director General of the Council of Scientific and Industrial
Research or his nominee; ,
\(iv) the Director General lndian Council of Medical Research;
(v) the Pnnclpal Secretary/Secretary to the Govemment of Uttar Pradesh
in the Department. of Medical Education (Convener)

(3) The panel prepared by the Committee under sub-section (2) shall include
persons who are medical experts and it shall be revused every two years. ~

5.(1) Save as otherwise provided in this sectmn, the term of a member, other than
an ex-officio member, shall be five years from the date of nommanon or “election, as the
case may be. o ~

) The term of office of a member nominated under clause (b) of sectlon 4 shall -

_be such as ‘may be resolved by the Govemmg Body

(3) The term of ofﬁce ofa member under clause (1) or clause 0) of sectlon 4 shall
come to an end as soon as he ceases to be a member of the State Legrslature or a
member of Parhament as the case may be. :

(4) The term of oﬁ‘rce of an ex-officio member shall continue so long as he holds
office by virtue of which he i is such a member. o :

(5) The term of office of a member nommated to fill a casual vacancy shall
continue for the remainder of the term ofa member in whose place hei is nominated.

(6) An outgoing member other than a member under clause (i) or under clause (/)
of section 4 shall, unless the State Government drrects otherwase contmue in office,
until another person is nominated as a member i in his place '

(7) An outgoing member shall be eligible for re-nommatlon :

(8) A member may resign his office by writing under his hand addressed 10 the
State Government, but he shall contmue in office until his resignation is accepted by
the Government. '

(9) The manner of ﬁlling vacancies among members shall be such as may be
prescribed. ’

6. The Institute shall meet at such time and place, as the President may from
time to time determine, and observe such procedure in regard to the transaction of
business at such meetings as may be laid down in the regulations :

(m) one representative of the Dental Council of India to be nominated by’

Term of office and
vacancies among
. members

Meeting of the
Institute



Provided that the Institute shall meet at least once in every year :
Provided further that the Institute shall observe at its first meeting such

procedure in regard to the transaction of business as the State Government may, by

order, specify. g
Objective  of  the 7. The objectives of the Institute shall be, —
Institut - .
B (a) to create a centre of excellence for providing medical care,

educational and research facilities .of a high order in the field of, medical

science to benefit the rural population;

(b) to develop patterns of teaching in under graduate, post-graduate
medical education and in super-specialities so as to set a high standard of
medical education;

(c) to provide for training in para-medical and allied fields.

Functions of the 8. With a view to promoting the objectives specified in section 7, the Institute
Institute may, subject to the provisions of this Act,—

(a) establish a patient and health care infrastructure by way of multi
sp’eciality hoépital in the region and to evolve an effective referral network in
the region; - : ‘

(b) provide for- under graduate, post-graduate and super speciality
teaching -through its colleges and conduct of research in the relevant
disciplines of modern medicine and other allied sciences, including inter-
disciplinary fields of physical and biological sciences;

- (c) conduct exPeﬁménts in new methods of medical education in order to
arrive at satisfactory standards of such education;
- (d) prescribe courses and curricula for under graduate and post-graduate
studies; ‘ . . E '

(e) give training to teachers for imparting medical education; :

o hold examinations for such degrees, diplomas or other acadjemic
distinct_ioiis and titles in under graduaté, post-graduate and super speciality
medical education as may be required by the University in accordance with the
provisions of the Uttar Pradesh State University Act 1973; '

(g - receive grants from the Government and giﬁs, donations,
benefactions, bequests and transfers of properties, both ‘movable and
immovable, from donors, benefactors, testators or transferors, as the case may

 (h) deal with prOpeﬁy_belongihé to, or vested in, the Institute in any
manner which is considered necessary or promoting the objectives specified in
section 7; . = o

(i) demand and receive such fees as may be laid down in the regulations;

G co-Operate with other Institutions in conduct of research and higher
education in medical field;

(k) take decisions on questions of Policy relating to the administration of

" the affairs and working of the Institute; '

(1) may cause to be employed in accordance with this Act such officers,
teachers and other employees as are necessary for carrying out the functions of
the Institute;

(m) do all such other acts and things as may be necessary to further the

objectives of the Institute.

H
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" Officers of the

9. The following shall be the officers of the Institute, namely :— .
"(a) the President ; Institute
(b) the Director ;
(c) the Principals of the colleges ; *
(d the Dean ;

(e) the Finance Controller ;

(/) the Executive Registrar;

(g) such other persons as may be declared in the rules to be officers of the
Institute.

10.(1) The Chief Secretary to the Government of Uttar Pradesh shall be the The President
President of the Institute and shall also be the Chairman of the Govemmg Body.

(2) The President shall, preside over the meetings of the Institute and shall have the
following powers and duties, namely:—

(a) to ensure that the administration of the affanrs of the Institute are
conducted in accordance with this Act and the rules and regulations made
thereunder and to take such steps as he deems fit; ;

(b) to call for such information or records relating to the admlmstrauon of
the affalrs of the Institute, as he thinks fit; :

" (c) to exercise such other powers and perform such other dutles as are
assrgned to hlm by this Act or the rules or regulanons made thereunder.

R M O Y e A e G s
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i1. (1) The D:rector shall be appomted by the President on the recommendatrons of '"'C Director
a Committee cons:stmg of the following members, namely — , i

(a) the Prmcrpal Secrerary/Secretary Medlcal Educanon Department
(b) one person to be nommated by the Pres:dent,
{c) the Director General Medical Educatnon and Training;

(d) two med:cal experts to be nommated by the Pres:dent, who shall be
advisors. : R

2) Whenever a vacancy occurs or is likely to occur in the ofﬁce of the Drrector the
committee constituted in accordance with the provisions of sub-section (1) shall orepare a’
panel of not more than three names who are in its cpinion suitable to hold the said office.

(3) The committee shall forward to the President, the panel of names prepared by

it, together with a concise statement showing the academic quahﬁcanons and other
* distinctions of each of the persons mcluded in such panel but shall not mdncate any order
of preference. ~ - : SR

( 4) The President shall appomt the Drrector out of the panel of names submmed to

~ him under sub-section (3). .

(5) Notwithstanding anythmg in sub-sectlons (l) to ), the ﬁrst Drrector of the
Institute shall be appomted by the State Government and he shall hold office for five years
or till he\attams the age of 65 years whichever is earlier.

(6) Where a vacancy in the office of Director occurs and it cannot be conveniently
and expeditiously filled in accordance with the provisions of sub-sections (1) to (4) or
there is any other emergency, the President may appoint any suitable person to be the
Director and may, from time to time, extend the term of an appointment under this sub-
section, so, however, that the total term of such appointment, including the term fixed in
the original order, does not exceed one year.

(7) The conditions of service of the Dlrector including salary, allowances, leave,
pensions and provident fund, admissible to him, shall be such as may be prescribed, and
until so prescribed shall be determined by the State Government.
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Powers and duties of 12.(1) The Director shall be the Vlce-Chalrman of the Governing Body and shall |
the Direstor be the Chief Executive and Academic Officer of the Institute. He shall preside over the
meetings of the Governing Body in the absence of the Chairman. ‘
(2) without prejudice to the generality of the provisions contained in sub-sectio

(1), the Director shall ;
(a) exercise general supervision and control over the affairs of the

Institute; ,

(b) ensure implementation of the decisions of the authorities of the - -
Institute;

(c) be responsnble for proper |mpartmg of instructions and maintenance

_of dlsmphne in the Institute. :

(3) Where any matter is of urgent nature requiring immediate action and the
same could not be immediately dealt with by any officer or authority or other body ©
the Institute, empowered by or under this Act to deal with it, the Directot thay take
such action as he may deem fit and shall forthwith report the action taken by hifn to the -
President and also to the ofﬁcer, authority or other body who or whnch m t hé ordinary

- course, would have dealt with the matter ‘ :

Provided that- 1f such officer, authonty or other body is of the opmmn that such
action ought not to have been taken by the Director, it ‘may refer the matter to the '
President who may either confirm the action taken by the Director or annul the same or
modify it in such manner, as he thinks fit, and thereupon it shall cease tohave effector,
as the case may be, shall take effect in the modlﬁed from : o

Provided further. that such annulment or modlﬁcatlon referred to in the first
proviso shall be without ‘prejudice to the valndny of anythmg prevnously dohe by or
mderﬂteorderofmel)xrector : B

(4) Where the exercise of the powers by the Dlrector undor sub-sectlon (3)‘- '
involves the appomlment of any person, such appomtment “shall tetmmate on the
appomnnent being made in accordance with. the provxslons of ' this Act or on the
expiration of a penod of two months from the date of the order of the Dlrector
whlchevensearher

(5) The Director shall exercase such other powers and perform such other dutles as
may be. assngned to him by or under this’ Act or-as may be delegated to h:m by the
Institute or the President or the Govemmg Body

Appointment of 131) There shall be a Dean of the Institute who shall be appomted by the
‘Dean Govemmg Body from amongst the Professors of the Instltute

2) The Dean shall assist the Dlrector in academnc aﬁ'alrs of the lnstltute and shall
exercise such other powers and perform such other functions as may be laid down in the
regulations. : :

Finance Controller 14.(1) There shall be a Finance Controller for the ‘Institiite, who shall be
appointed by the State Government, and his remuneration and allowances, if any, shall
be paid by the Institute.

(2) The Finance Controller shall be responsible for presenting the budget and
statement of accounts to the Governing Body. ' '

(3) The Finance Controller shall have the duty \—
(a) 1o ensure that no expenditure not authorized in the budget is incurred
by the Institute;
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(b) to disallow any proposed expenditure which may contravene the

provisions of this Act or the rules made thereunder;

(c) to ensure that no financial irregularity is committed and to take steps
to set right any irregularity pointed out during audit;

(d) to ensure that the property and investments of the Institute are duly
preserved and managed.

(4) The Finance Controller may require the production of such records and
documents of the Institute and the furnishing of such information pertaining to its
affairs, as in his opinion may be necessary for the discharge of his duties.

(5) All contracts shall be executed and signed by the Finance Controller on behalf
of the Institute. :

(6) The Finance Controller sﬁall have such other powers and functions as may be
prescnbed '

,Dnrector
s

(7) The Finance Contro“er shall be subject to the admlmstratlve control of the

.

(I) The Executlve Reglstrar shall be appomted by the lnstatute in such Executive Registrar
~ manner and on such term$ and condmons as may be prescnbed ~

2) The Executive Reglstrar shall have the followmg powers and dutles, namely :—

(a) he shall act as the Secretary of the Institute and the Governing Body,

(b) he shall be respons:ble for the custody of records and the common seal of

the lnstrtute, i

(c) he shall be bound to place before the lnstltute and the Govemmg Body and

the authorities of the lnsntute all such mfonnatwn as may be necessary for the
tmusacnon of their busmess, : e

(d) he shall Subject to the control of the Duector conduct the exammahons

and make all other armngements necessary therefore and be l'esponsibie for the
- due executlon ofall processes connected therethh

(3) The Executive Reglstrar ‘shall exercise such other powers and perfonn such
other duties as may be asstgned to him by or under this Act or as may be delegated to
him by the Institute, President, Director or Govemmg Body ‘

" (4) The Executive Registrar shall be responsnble to the Drrector for the proper
dlscharge of his functions ’

~16. The followmg shall be the authontres of the Instltute namely .

(a) Govemmg Body,
| ®) Academlc Board

(c) Finance Committee; .

(d) Selection Committee for appointment of Professors and Heads of
Departments of the Institute; ’ 3

(e) Selection Committee for appointment of teachers other than those'
specified in clause (d); ‘

() such other authorities as may be declared in the rules to be authorities
of the Institute. ’

- Authorities of the
~ Institute
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Goveming 17. (1) The Governing Body shall consist of the following persons, namely -
Body ’

~ may be.

(a) the President;
(b) the Visitor of Eminence;

(c) the Director;

(d) the Principal Secretary/ Secretary to the Government of Uttar Pradesh in
the Department of Medical, Education, ex-officio;

(e) the Principal Secretary/Secretary to the Government of Uttar Pradesh in
the Finance Department, ex-officio; . ’

() the Director General of Medical Education, Uttar Pradesh, ex-officio;

(g) the Principal of the colleges;

(h) the members of the State Legislature representing the Assembly
Constituency in which the Institute is situated; '

(i) the member of the Parliament representing the Parliamentary
Constituency in which the Institute is situated; -

) two persons being Heads Departments in the Institute to be nominated in
rotation in manner; as may be prescribed; o o

(k) two persons from amongst the teachers of the Institute to be; selected in -
manner; as may be prescribed; -

(1) two persons to be ﬁominated by the President.

(2) The term of office of ex-officio member shall continue so long as he
holds the offico by virtue of which he is a member. '

(3) The term of office of a member under clause (h) or clause (i) of sub-
section (1) shall come to an and as soon as he ceases to be a member of the State
Legislature from which he was elé_ctgd or a member of Parliament, as the case

(4)The term of office _of any member nominaiedf undgr cla_qsg (j) or clause

¢ o_fshb-sec’tion ) shall be three years from the date of his nomination. -

(5) The term of office of a member under clause (k) of sub-section (1) shall
be two years from the‘dabt‘e of selection. ; . I
‘ (6) The term of office of a member nominated to fill a casual vacancy shall
contihue for the remainder of the term of the member in \w;hose pla@:e he has been
nominated. , o e
- ) Notwithstanding anything to the contrary contained “in any other
provisions of this Act, a member nominated under this section shall continué in

. office until another person is nominated as a member in his place. -

(8) The Governing Body shall meet at such time and placé as the Chairman

niay from time to time determine : v : : -

Provided that the Governing Body shall meet at least once in three months.

(9) The procedure to be followed by the Governing Body for the transaction
of business in any meeting or otherwise or in the exercise of its power or discharge
of its functions shall be such as may be laid down in the regulations.

(10) Subject to such control and restrictions as may be prescribed, the
Governing Body may constitute such Committees, as it thinks fit, for exercising
any power or discharging any function under this Act.
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18.(1) Subject to the provisiors of this Act, the Governing Body shall be Functions °,§;T
responsible for the general superintendence, direction and control of the affairs of the Governing Body

Institute. .
(2) Without prejudice to the provisions of sub-section (1), the Governing Body -:—

(a) shall take steps for the implementation of the decisions of the Institute on

questions of policy relating to the administration of the affairs and working of the
Institute.

(b) shall institute courses of study at, the Institute and take decisions on the
advice of the Academic Board on all academic matters including matters relating
to the examinations conducted by the Institute ;

(c) shall hold and control the property and funds of the lnstltute

(d) may acquire or transfer any movable or insmovable property on behalf of the
Institute ; S
- (e) shall administer any funds placed at the disposal of the Institute for specific
purposes; ' “ ‘ v '
(/) may create or abolish posts of teachers and. other employees of the Institute.

(g) may manage and regulate the finances, accounts mvestments property
business and all other administrative affairs of the Institute and for that purpose
appoint such agent as it may think fit;

- (h) may invest any money belonging to the Institute (inclu.iing any income from
trust and endowed property) in such. stocks, funds, shares or secuntles as it shall
from time to time think fit; ‘ '

- (i) may enter into, vary, carry out and cancel contracts on behalf of the Insntute

(j) may regulate and determine all other matters concerning | the Institute in
accordance with this Act, and the.rules and regulations made thereunder

19 (1) There shall be an Academlc Board, which shall be the pnncnpal academlc body Acadf'ﬁif: .
of the Institute. Board

(2) The Academic Board shall consnst of the following T members namely _
(i) the Director, who shall also be the Chairman of the Board; :
(ii) the Principal of the Colleges;
(iii) the Dean of the lnstntute who shall be Member/Secretary of the Board
(iv) the Director General of Med:cal Education, Uttar Pradesh, ex-oﬂ' icio;

(v) one person, being a Director of a Post-Graduate . Medlcal Instltute in lndla, to
be nominated by the State Government;

(vi) Heads of Departments of the Institute;

(vii) two persons, being Associate Professors of the Institute to be nominated by
rotation, in the manner as may be prescribed;

(viii) two persons, being Assistant Professors of the Institute to be nominated by
rotation, in the manner as may be prescribed; ‘

(ix) four members of the Institute referred to in clause (h) and (n) of sub-section
(1) of section 4;
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Finance
Commitice

College of the

Institute

(3) The term of office of the persons nominated or elected under this section
shall be three years from' the date of nomination or election, as the case may be.

(4) Subject to the provisions of this Act, the Academic Board:—

(a) shall have control of and be responsible for the maintenance and
general regulation of the standard of education and research ir the Institute;

(b) may advise the Governing Body on all academic matters including
matters relating to examinations conducted by the Institute;

(¢c) shall have such other powers and duties as may be conferred or
imposed upon it by or under this Act.

20.(1) The Finance Committee shall consist of:~

{(a) the Director who shall also be the Chairman of the Committee;

(b) The Principal Secretary/Secretary to the Government of Uttar Pradesh
in the Department of Medical, Education or his nominee not below the rank of
‘Special Sccretary; : -

(c) The Principal Seeretary/Secretary to the Govemment of Uttar Pradesh
inthe Department of Finance, or his nominee not below the rank of Specral

* Secretary; , |

(d) two persons to be nommated by the Govemmg Body from its members,

(e) the Executive Regrstrar; ' ‘ v

(f) the Finance Controlier who shall also be the Secretary of the Committee.

(2) The Finance Committee shall advice the Goyeming Body on matter
relating to the administration of property and funds of the Institute mcludmg limit
for and prmcrples to be .observed with regard to the recurring and non-recurrmg
expenditure for the cnsuing financial year havmg regard to the mcome and
resources of the. Institute. ~ s

(3 The Finance Commlttee shall have such other powers and duties as may be
‘prescribed.

214y Colleges of the lnstllute shall be such as many as be notlﬁed by the State
Government.

193] The Principal of a college shall be responsrble for the dlsclplme of the
students enrolled in the college and shall have general control over the mlmstenal and
inferior staff allotted to that college He shall exercise such other powers as may be
prescribed.

(3) The college shall have as many Professors, Assocrate Professors Assxstant

. Professors and other officers and employees as may be’ necessary to drscharge their

functions and duties, as may be prescnbed

(4) For the purposes of their functions and discharge of thelr duties, the college
shall have as many departments as may be necessary ,

(5) The Principals, teachers and employees of the colleges shall be deemed to be "
the employees of the Institute and tl_le departments of the colleges shall be deemed to
be the departments of the Institute.

22.(1) Subject to the provisions of this Act, such number of Principals,
Professors, Associate Professors, Assistant Professors and Group 'A’ officers, as may
be necessary, shall be appointed by the President, and such number of Group 'B'
officers, as may be necessary, shall be appointed by the Director.
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(2) Save as otherwise provided in sub-section (1) the officers, teachers and other

~ employees of the institute shall be appointed in such manner and with such

designations and grades as may be laid down in the regulations.

3) The officers, teachers and other employees of the Institute appointed under
this Act shall be entitled to such salary and allowances and shall be governed by such
conditions of service as'may be laid down in the regulations.

(4) No person shall be appointed as a teacher of the Institute, unless he fulfils the
qualifications laid down in the regulations in this behalf, and except as provided in sub-
section (9) no person shall be recommended for such appointment by a Selection
Committee constituted in this behalf under this Act.

(5) The Selection Committee for the appointment of a Principal or a Professor
shall consist of :—

(a) the Director;

(b) the Director of Medical Education, Uttar Pradesh.
(c) tﬁree experts to be nominated by the President;
(d) such other persons as may be prescribed;

Provided that in the case of the appointment of a Professor, the Head of -

Department concerned shall also be a member of the Selection Committee;

- Provided further that the senior most Professor of a department shall be
designated as the Head of the Department.

(6) The Selection Committee for the appointment of a teacher, other than a
Principal or a Professor shall consist of :— .

{(a) the Director,

(b) the Director of Medlcal Bducatlon Uttar Pradesh; (c) Heads of the

Departments;
(d) two cxperts nommated by the President;

(e) such other persons as may be prescnbed

(7) The Selection Committee constituted under this Act shall follow such
procedure as may be pmerlbed or laid down in the regulations. '

(8) No recommendation made by the Selection Committee shall be considered

 to be valid unless it is supported by a majority of the members present:

Provided that in the case of a Selection Committee constituted under sub-section
(5), the presence of at least two experts, and in the case of Selection Committee
constituted under sub-sectlon (6), the presence of at least one expert shall be
(9) Where the Selection Committee fails to make recommendatlon in

accordance with the provxsxons of sub-section (7), the minutes of the Selection
- Committee shall be submitted to the Presndent for his decision and the decision of the .

President shall be final.

{10) Where the recommendations of the Se!ection Committee constituted under
sub-section (6 ) are not acceptabie to the appointing authority, it shall refer the case to
the President specifying the grounds of objection to such recorﬁmendatlons in precise
terms, and the decision of the President thereon shall be final:

Provided that it shall be lawful for the President.to refer the case to the Selection
Committee for reconsideration or to require another Selection Committee to be
constituted for consideration of the case.

Explanation- For the purposes of this section, Group 'A’ officers and Group 'B'
officers shall be such ofﬁcers as are specified or designated as such in the
regulations.
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Payment to the 23. The State Government shall, after appropriation made by law in this
Institute to the Institute in each financial year such sums of money required for the functioning
development of the Institute and other such money in such manner as may be considered:
necessary for the exercise of its powers and discharge of its functions under this Act. Y

Fund of the 24.(1) The Institute shall maintain a fund in which shall be credited:—

Institute .
(a) all moneys provided by the State Government;

(b) all fees and other charges received by the Institute;

(c) all moneys received by the lnsntute by way of grants, glﬂs donanons,'i
benefactions, bequests or transfers; :

(d) all moneys received by the Institute in any other manner or from any o
source.

(2) All moneys credited to the Fund shall be depgsited in such banks or be investe
in such manner as the Institute may, with the approval of the State Government, decide.

(3) The fund shall be applied towards meeting the expenses of the Institute includx
expenses incurred in the exercise of its powers and discharge of i its ﬁmctlons under section 8.

B"d_gé‘ of the 25.(1) There shall be prepared in such form and at such tlme every year as
Institute prescribed, a budget in respect of the ﬁnancral _year next ensuing, showing the estima
receipts and expenditure of the Institute and the same shall be forwarded: to the'

Government in such-manner as may be prescribed. SR

(2) The Govemmg Body shall comply with such direction as may be given by the

State Government and approve the budget finally.

G It shall not be lawful for the Institute to incur any expendlture elther not
sanctioned in the budget or in the case of funds granted to the Institute, subsequent to the
sanction of budget by the State Government or the Government of India, or any
international organization or foundation or any other agency save in accordance wrth the
terms of such grant: : : g

Provided that in the case of sudden or unforeseen cnrcumstances, non—recumng
expenditure not exceeding rupees fifteen thousand not sanctioned in the budget may be
_incurred by the Director and he shall immediately inform the State Government in
respect of all such expendlture B

Accounts and 26.(1) The Institute shall maintain proper accounts and other relevant records and
Audit shall cause to be prepared an annual statement of accounts mcludmg the balance-sheets in
such form as may be specified by the State Govemment by general or speci'al order in thls
behalf. :

(2) A copy of the Annual Statement of accounts and the balarice-shee_t shall be :
submitted to the State Government which shall cause the same to be audited.

Annual Report - '27. The Institute shall prepare for every yeéf a report of its activities d\.irving that - «
~year and submit the report to the State Government in such form and on or before such - ;
date as may be prescribed. - oo '

Pension and 28.(1) The Institute shall constitute for the benefit of its officers, teachers and other
Provident Fu ds o mployees, in such manner and subject to such conditions, as may be laid down in the
regulations, such pension and provident funds as it may deem fit.

(2) Where any such pension or provident fund has been constituted the State -
Government ‘may declare that the provisions of the Provident Funds Act, 1925, shall
apply to such fund as if it were a Government Provident Fund.

Authentication of 29. All orders and decisions of the Institute shall be authenticated by the signature

ordersand o1 the President or any other member or officer authorized by the Institute in this behalf

::Z‘;:;?.fzi °" and all other instruments shall be authenticated by the signature of the Director or any
other officer of the Institute authorized in like manner in this behalf.
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30. No act done or proceedmg taken by the Institute; 0

any committee constituted under this Act shall be questloned merely on the ground of the

existence of any vacancy in or defect in the constitution of the Institute, authority or
such committee.

31. The Institute shall carry out such directions not being inconsistent with the
provisions of this Act as may be issued to it from time to time by the State Government
for the efficient administration of the affairs of the Institute under this Act.

32.(1) The State Government shall have the right to cause an inspection to be made,
by such person or persons as it may direct, of the Institute including its buildings,
libraries, laboratories, workshops and equipment and also of the examinations, teaching
and other work conducted or done by the Institute or to cause an inquiry to be made in
the like manner in respect of any matter connected with the administration and finances
of the Institute.

(2) Where the State Government decides to cause an inspection or inquiry to be
made under sub-section (1), it shall inform the Institute of the same through the Director
and any person nominated by the Govemmg Body may be present at such inspection or
inquiry as representatlve of the Instltute and he shall have the right to be heard as such.

(3) The person or persons appomted to mspect or mqulre under sub-sectnon (1) shall
have all the powers ofa civil court while trymg a suit under the Code of Civil Procednre
1908, for the purpose of takmg cvndence on oath and of enforcmg the anendance

of witnesses and compellmg productlon of documents and matenal ob_]ects and shall be
deemed to.be a civil court within the meaning of sections 345 and 346 of the Code of
Criminal Procedure, 1973 and the proceeding before him shall be deemed to be judicial
proceedings within the meaning of sections 193 and 228 of the Indian Penal Code.

(4) The State Government shall address the Director with reference to the result of
such inspection or mquxry, and the Director shall communicate to the Governing Body
the view of the State Government together with such advice as the State Government
may offer upon the action to be taken thereon. . " .

(5) The Director shall then within such time as the State Govemment may fix,
submit to it a report of the Action taken or propoMto be taken by the Govemmg Body

(6) If the authorities of the lnstxtute do not, within a reasonable time, take action to
the satisfaction of the State Government; the State Government may after considering
any explanation which such authorities may furnish, issue such directions as it may think
fit, and the authorities of the Institute shall comply with such directions. -

~ (7) The State Government shall send to the President a copy of every report of an
mspectnon or inquiry caused to be made under sub-section (1) and of every
communication_ recelved from the Director under sub-section (5) and of every direction
issued under sub-sectlon (6) and also of every report for mfonnanon recelved in respect
- of comphance or non-comphance W|th such dlrectlon R

; 33, lf in or in connection w:th the exercrse of its powers and- dnscharge of its
functions by the Institute under thxs Act any dnspute arises between the Institute and the
State Govemment, the declslon of the State Government on such dxspute shall be final.

34. If any questlon arises whether : any person has been duly elected or appointed
as, or is entitled to be, a member of the Institute, Governing Body, any authority or other
body of the Institute or whether any decision of the Institute, Governing Body or any
authority or other body of the Instiiute is in conformity with this Act or the rules or
regulations made thereunder the matter shall be referred to the President and the decision
of the President shall be final:

Provided that no referénce made under this section shall be made more than three
months after the date when the question could have been raised for the first time:

Provided further that the President may in exceptional circumstances act suo motu
or entertain a reference after the expiry of the period mentioned in the preceding proviso.

tobe
invalidated by
vacancies etc.

Control by
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Government

Referenee to  the
President




" Retums and '., ' 35 The lnstltute shall furnish to the State "Government such reports Tetums,;,
" information ‘statements and other information as it may require from time to time. :

Surcharge 36.(1) A member of the Institute Governing Body, any authority or other body of
the Institute or, as the case may be, an officer, teacher, or other empioyee of the Institute
shalt be liable to surcharge for the loss, waste or misapplication of any money or property
of the Institute, if such loss. waste or misapplication is a direct consequence of his neglect
or misconduct.

(2) The procedure of imposing surcharge and the manner of recovery of the amount
involved in such loss, waste or misapplication shall be such as may be prescribed.

Pawer 10 Remove 37. If any difficulty arises in giving effect to the provisions of this Act, the State

ditficuitics Government may, within a period of two years from the commencement of this Act, by
order published in the Gazette, make such provision including-adaptation or modification,
if any, of the provisions of this Act not affecting the substance thereof, as appears to it to
be necessary or expedient for removinz the difficulty.

3
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Power to make 38. the State Government may, by notification make rules to, carry out the purposes
nules of this Act.

Power to mak= 39.(1) Subject to the provisions of this Act and the rules made thereunder the .
Regulations Institute may, with the previous approval of the State Government, make regulations to

provide for any matter which is to be or may be provided for by regulations and without
prejudice to the generality of this power, such regulations may provide for— -

(a) the summoning and holding of meetings, other than the first meetmg, ofthe ]
- Institute, the conduct of business at such meetmgs and the number of members
necessary to form a quorum; e
(b) any matter in respect of the’ constitution of the Governing Body or any
Committee or other body to.be canstituted under this Act; E
‘ (c) the powers and furction: to Ye exercised and discharged by the President of
the Institute; 4
~{d) the allowance, if any, to be paid to the: Chairman and the member of the
Governing Body and of any committee or other body constituted under this Act; - |
{e) the procedure to be fbllowed.by the Governing Body and any committee or -
other body constituted under this Act in the conduct of their business, exercise of
thexr powers and discharge of their functions; ", 3
() the tenure of office; salaries and allowances and other condmons of service
of the officers, teachers and employees of the Institute; i

{2) the powers and dutles of the Chamnan and Vice-Chairman of the Govemmg
Body; .

h) the powels and dutles of the Director and other officers and cmployees of -
~ the Institute;

(i) the management of the. propemes of the lnstltute

{j) the degrees, diplomas and other academ:c dastmctlons and titles whlch may
- be granted by the Institute; ‘

(k} the creation of ‘'posts of ProfesSors Head of Departments, Associate
Professors, Assistant Professors, class 1 officers, class I officers and posts of
other teachers, ofﬁcers and employees of the Institute, and the appointment of

. persons-to such posts including the qualifications requisite therefore; :

(1) the fees and other charges Wthh may be demanded and recelvcd by the
Institute;

{m) the manner in whlch, and the conditions subject to which, pension and
provident funds may be constituted for the benefit of officers, teachers, and other
employees of the Institute;

(n) any other matter for which provisions may be made under this Act by -8
regulations. :

3} Notwnthstandmg anything contained in sub-section (1), the first regulations
under this Act. shall be made by the State Government, and any regulations so
made may be altered or rescinded by the Institute in exercise of its powers under
sub-section {1).

Fe, L
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STATEMENT OF OBJECTS AND REASONS

With a view to providing specialized medical facilities to the rural areas, which accounts for 80%
of the population of the State, it had been decided to establish and develop a satellite centre at Saifai
under section 3 of the Sanjay Gandhi Post-Graduate Institute of Medical Sciences Act, 1983. Accordingly
the satellite centre at Saifai is being developed and established progressively. It is being experienced that
the effective functioning of the above satellite centre is being hampered on account of being controlled
and managed by Sanjay Gandhi Post-Graduate Institute of Medical Sciences from Lucknow, as the aims
and objectives of the Sanjay Gandhi Post-Graduate Institute of Medical Sciences are different than its
sateilite centre at Saifai, Etawah. It was also felt that the said satellite center should be managed by
authorities located at. Also, the concept and objectives of establishing a very specialized and modern
medical institutes at Saifai has been to make available such facilities to the vast population of more than 2
crore of the rural areas of district Etawah and other adjoining districts. This objective can be achieved
only when the present satellite centre may be converted into an independent and autonomous medical
institute in the name of Rural Institute of Medical Sciences and Research, Saifai, Etawah.

It has, therefore, been decided to make a law to provide for converting the present satellite centre
into a Rural Institute of Medical Sciences and Research at Saifai to achieve the objective of offering
specialized medical and health services to the rural population and free specialized medical and health
services to persons living below the poverty line. )

The Uttar Pradesh Rural Institute of Medical Sciences and Research Saifai Bill, 2005 is
introduced accordingly. -

By order

RAM HARI VIJAI TRIPATHI,
Pramukh Sachiv.
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I pursuance of the provisions of clause (3) of Article 348 of the Constitution, th
pleased 1o order the publication of the following English translation of the Uttar Pradesh -7
Ayurvipyan Evam Anusandhan Sansthan, Safai (Sansodhan) Adhiniyam, 2009 (Uttar Pradesh adi
Sankhya 13 of 2010) as passed by the Utiar Pradesh Legislature and assenied to by the Governor 0“‘ ]

03.2010:

Shon title

Amendment of
section 4 of U. P,
Act no. 27 of 2005

THE UTTAR PRADESH RURAL INSTITUTE OF MEDICAL SCIENCES i}

to amend the Uttar Pradesh Rural Institute of Medical Sciences and Resear ;'
Saifai, Act, 2005

IT 1S HEREBY enacied in the Sixtieth Year of the chubhc of India as follows ‘
Sciences and Research, Saifai (Amendment), Act, 2009,

Research, Saifa: 2005, hereinafter referred 1o as the principal Act, for sub- secnon@-'
the following sub-section shall be substitured namely :-

‘research, to be nominated by the State Government:

No. 200(2)/LXXIX-V-1-10-1(ka)1-2009
Dated Lucknow, March 05, 2010

NOTIFICATION

Miscellaneous

RESEARCH. SAIFAl (AMENDMENT) ACT, 2006

{U.P. Actno. 13 of 2010)
{As passed by the Uttar Pradesh Legislaiure/

AN
ACT

. This Act may be called the Ulttar Pradesh Rural Institute of [1\'\ !

2. In section 4 of the Uttar Pradesh Rural Institute of Medical Sciences ahif

“{1) The Institute shall consist of the tollowing members, namely -
{a) the Minister, Medical Education, Uttar Pradesh, ex-oﬁ?cr’v;

(b) one "Visitor" of eminence 1o be nominated by a resolution of the
Governing Body from amongst persons having special knowledge in the
field of medical science; -

() the Principal Secretary/Secretary to the Government of Uuar
Pradesh in Medical Education Depariment, ex-officio;

{d) the Director of the Institute, ex-offiico;

{e) the Director General of Medical Education and Training Uttar
Pradesh, ex-officio;

(/) the Principal Secretary/Secretary in charge to the Government of
Uttar Pradesh in the Finance Department, ex-officio;

(g) the Principal Secretary/Secretary in charge to the Government of ,
Uttar Pradesh in the Planning Department, ex-officio;

{k) two persons having special knowledge or practical experience in 01 ~

engaged in the pursuit of social science, scientific or technical education of,

¢
-

(i} one represeniative of the Ministry of Heahh of Government of Indli
to be nominated by that Governmen;

(/) one representative of the Medncal Councii of lndxa io be rmmmaled

- by such Council; : :
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(k) one repreSentativc of the Dental Council of [ndia to be nominated
by such Council :

(/) two scientists of eminence from the discipline of life sciences to be
nominated by the State Government:”

3. in section-3 ol the prnincipal Act: Amendment of
secuon S
{¢) in sub-section { 1) for the words "nominated or elecied” the
"nominated” shall be substitued:

() sub-section (3) shall be omited:
{¢c) for sub-section (6) the following sub-section shall be suhstirured.
namely:-

*{6) An oulgoing member shall. unless the State Governiment directs,
otherwise continue in office. until another person is nominated as a member
in his place.” '

4, In section 10 of the principal Act for sub-section (1), the following Amendment of
sub-section shall be substinuied. namely - section 10
"{1} The Minister, Medical Education, Uttar Pradesh shall be the
President of the Institute and shall also be the Chairman of the Government
Body. The Secretary/Principal Secreter  Government of Uttar Pradesh in
Medical Education Department, shall i the Vice-President and shall also be
the Vice-Chairman of the Governing Body."
5. In section 12 of the principal Act for sub-section (1) the fellowing Amendment of
sub-section shall be substituted. namely - ' section 12
"(1) The Director shall be the member of the Governing Body and also
the Chief t". :cutive and Academic Officer of th - Insutute.”
6. In secuun 17 of the principal Act - Amendment of
section 17

{(a) for sub-section (1}. the following sub-section shall be subs.‘z’tme-d.
namely:~ ‘

"(1) The Gloveming Body sl . consist of the following persons, namely:—
(¢) the President;
(5) the Vice President;
t¢-) the Visitor of eminence:
(d) the Director:

(e) the Principal Secretary/Secretary (. .«c Government of Uttar
Pradesh in the Finance Deparunent, ex-officio;

(/) the Director General of Medical Education and Traimng Uttar
Pradesh, ex-offico;

{g) the Principal of the Colleges;

{h) two persons being Head of Department in the Institute to be
nominated by rotahion in such manner as may be prescribed;

(i) two persons from amongst the teachegs of the Institute to be
sefected in such manner as may be prescribed;

{j) two persons to be nominated by the President.”

(h) sub-section (3) shall be qmmed.
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STATEMENT OF OBIECTS AND REASONS

The Uttar Pradesh Rural Institute of Medical Sciences and Research. Saifai Act. 2005 {U.P. Act
no. 27 of 2005) has been enacted to provide for the establishment of the Utiar Pradesh Rural Institute of
Medical Sciences and Research. Saifai in district Etawah. With a view to malking the provisions of the said
Act more effective in relation to the administration of the said Institute like that of the All India Institute of

Medical Sciences. New Delhi. it has been decided to amend the said Act mainlv to provide for -

(a} making the Minister. Medical Education. Utlar Pradesh as the ex-efficio member and
President of the Institute. and alse the Chairman of the Goverming Body insiead of the
Chief Secretary to the Government of Unar Pradesh:

by abolishing the membershup of the Member of the State Legislature and of the

Parliament:

{¢) making the Director as the member of the Governing body instead of the Vice

Chairman thereof.

The Utiar Pradesh Rural Institute of Medical Sciences and Research. Saifar {Amendment)

Bill. 2009 is introduced accordingly.

By order.
P. V. KUSHWAHA.

Sachiv.
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No. 1051(2)/LXXIX-V-1-13-1(Ka)12-2013
- Dated Lucknow, September 30, 2013
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Gramin
Ayurvigyan Evam Anusandhan Sansthan, Saifai {(Sanshodhan) Adhiniyam, 2013 (Uttar Pradesh Adhi‘niyam
Sankhya 20 of 2013) as passed by the Uttar Pradesh Leg1slature and assented to by the Governor on
September 27, 2013 :—
THE UTTAR PRADESH RURAL INSTITUTE OF MEDICAL SCIENCES AND
RESEARCH, SAIFAI (AMENDMENT) ACT, 2013
‘ fU.P. ACT NO. 20 OF 2013]
{As passed by the Uttar Pradesh Legislature)
. : AN
ACT
Sfurther to amend the Uttar Pradesh Rural Institute of Medical

" Sciences and Research, Saifai Act, 2005. ‘
IT 1S HEREBY enacted :in the Sixty-fourth Year of the Repubhc of India as

follows :-
Shont title and "~ 1. (1) This Act may be called"the Utar Pradesh Rural Institute of Medical
commencement  Seiences and Research, Saifal {Amendment) Act, 2013 :

7 (2) It shall be deemed to have come into force on July 12, 201 }
Amendment of 2. In section 4 of the Uttar Pradesh Rural Institute of Medical Sciences and
sectiond of UP.  pesearch, Saifai Act, 2005 hereinafier referred to as the principal Act, for sub-

Actno. 27 of . . : .
zgosn ose section (1) the following sub-section shall be substituted, namely —

*(1) The Institute shall consist of the following members, namely :-—

(a) the Chielf Secretary to the Government of Uttar Pradesh,
ex-officio;

(b) One person of eminence to be nominated by a resolution of the
Governing Body from amongst persons having special knowledge in the field of
medical science shall be the visitor;

-" {c) the Principal Secretary/Secretary to the Government of Uttar Pradc:sh
in Medic‘:al Education Department, ex-officio;

Ady tﬁe Director of the Institute. ex-officio:
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—-—-—-—-'—-—_ . ' . ' R "
{e} the Director gencral of Medical Education, Uttar Pradesh,

.'ex_ o_ﬁ‘cia'

(f) the Principal Secretary/Secretary in charge to the Government of Uttar
Pradesh in the Finance Depanment ex-officio;

_ (g) the Principal Secretary/Secretary in charge to the Government of Uttar
Pradesh in the Planning Department, ex-officio;

{h) two persons having special khowlc_dge or practical experience in or
engaged . in the pursuit of social science, scientific or technical education or .
reséarch, to be nominated by the State Government;

(i) one member of the State Legislature i-epresenting the Asscmbly
Constituency in which the Institute is situated;

" (j) one member of the Parliament representmg the Parhamentary
Constituency in which the Institute is situated, .

{k) one representative of the Ministry of Health of Govcrnrnem of India fo
be nominated by that Government:

(1) one representative of the Medical Council of India to be nominated by
such Council;

{m) one representative of the Dental Council of India to be nominated by
‘guch council;

++ (m) two scientists of eminence from the discipline of life sciences to be
‘nominated by the State Government;”

32 In section 5 of the principal Act,~ Amendment of
- section §

{(a) after sub-section (2) the foliowing - sub-section shall’ be inserted,
namely:— . .
© - 3) The term of office of 2 member under clause (i) or clause (j) of

sub-section (1) -of section 4-shall expire on the date he ceases to'be the -

member of the State nglslamre or the member of Parliament, as the case
may be;”

{b) for sub- section (6) the followmg sub-section shal] be subsmuted
namely:— - .

“(6) An outgoing member other than a ‘member under clause (i) of
clause (j) of sub-section (1) of section 4 shall, ‘unless the State Government
directs otherwise continue in the office until another person.is nominated
as a member in hlS place

4. In section 10 of the pnnc:pal Act for sub-section (1) the following sub- Amendmentof

section shall be substituted, namely:~ section 10
“(1) the Chief Secretary of the Government of Uttar Pradesh shall be
the President of the Institute and shall also be the Chairman of the Governing
Body. The Principal Secretary/Secretary, Government of Uttar Pradesh in
Medical Education Department, shall be the Vice-President of the Institute
and shall also be a Vice-Chairman of the Govemmg Body.”
5. In section 17 of the principal Act,— Amendment of
: - section |7

(a) for sub-section (1) the f_'ollovﬁng' sub-section shall be substituted,
namely:—
*{1) The Governing Body shall consist of the followmg persons
namely.—
{a) the President;
{b) the Vice-President;
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{c) the Visitor of Eminence;
(d) the Director;

(e) the Principal Secretary/Secretary to the Government of Uttar Pradeg,
in the Finance Department, ex-officio;

(f) the Director General of Medical Education and trammg Uttay
Pradesh, ex-officio;

(g) the Principal of the Colleges;

(h) one meémber of the State Legislature: representing the Assembly
Consntucncy in which the Institute is situated;

(i) one member of the Parliament representing  the Parhamentaq
Constituency in which the Institute is situated;

{j) two persons bemg Heads of Department in the Institute to be
nommated by rotation in such manner as may be prescribed;

(k) two persons from amongst thc teachers of the Institute to be selecte
in'such manner as may be prescribed; -

(I} two persons to be nomina_ted by the President.’
{b) afier sub-section (2) the following sub-section shall be inserted, namely—

, “(3) the term of office of a member under clause (h) or clause (i) of sub-
section (1} shall expire on the date he ceases to be a member of the State
Legislature from which he was elected or a member of Parliament, as the case

may be.”
Repeal and 6. (1) The Unar Pradesh Rural Institute of Medical Sciences  U.P. Ordinance
saving and Research, Saifai, (Amendment). ordinance, 2013 is herepy NO-80f2003

repealed.

(2} Notwnhslandmg such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at -
all material times.

STATEMENT OF OBJECTS AND REASONS .

The Uttar Pradesh Rural Institute of Medical Sciences and Research, Saifai Act, 2005 (UP, Act
no. 27 of 2005) has been enacted to provide for the establishment of the' Uttar Pradesh Rural Institute of
Medical Sciences and Reséarch, Saifai i in district Etawah, section 4, 5, 10 and 17 of the said Act provide
respectively for the composition of the Institute, the term of- of’ﬁce and vacancies among members, the
President and the Governing Body of the Institute. With a view to ensuring proper and efficient working of
the Institute and effective control therein it was decided to amend the said sections mainly to provide for,—

{a) making the Clucf Secretary as the ex- o_[f' icio member of the Institute instead of the
Minister of Medical Education Department

"(b} making one member of the State Legislature and one member of the Parliament
representing respectively the éssemb!y constituency and the parliamentary constituency in which
the Institute is situated. as the members of the Institute as well as the member of the Govemmg
Body thereof;

(c) the term of office of the member of the Institute or the member of the Govéming Body
who is the member of the State Legistature or the Member of the Parliament shall cxpire on the
date he cases to be the member of the Staic Legislature or the Parliament as lhc casc may be;
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(d) making the Chief Secretary of the Government of Uttar Pradesh to be the President of
“the [nstitute and also the Chairman of the Governing body;

Since the State Legislature was not in session and immediate legislative action was necessary to
jmplement the aforesaid decision, the Uttar'l’.radesb Rural Institute of Medical Sciences and Rescarch,
Saifai (Amendment) Ordinance, 2013 (U .P. Ordinance no. 8 of 2013} was promuigated by the Goverror on

July 12, 2013.

" This Bill is introduced to replace the aforesaid Ordinance.

By order,
S. K. PANDEY

Prdinqkh Sachiv.
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